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I THE CENTRAL ADMINISTRATIVE TRIBUNAL s HYDERABAD BENCH

AT HYDERABAD

0.A.No, 648/96

BETWEEN &

Date of Order (s 9.,12,98

AR, Ke2harma ee Applicant|

AND

-1, The Chief General Manager,
Belecom, A,FP.Circle,
Hyderabad,

2. The General Manager,

Hyderabad Telecommunications
District, Suryalok Complex,

Hyderabad, e RESpPONAnts,
Counsel for the Applicarnt ' .o Mr,V.Jadapathi
Counsel for the Resporndents e Mr,N.R.Devraj
CORAM 3

HON'BLE SHRI R RANGARATAN 3 MEMIER (ADMV,)

HONtRIE SHRI B.S, JAL PARAMESHWAR 3 MEMBER (JUDL
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X As per Hon'ble ShrigRiRgngarajan, Member (Admn,) |X

Mr, M.Co.hcharya, for Mr,V.Jagapathi, learned gounsel
for the applicant and Mr.N.R.evraj, learned standipg counsel

for the resgpondents,

2e The applicant in this OA was reemployed as Technician

"&f

from 230.5.80 in the Department of Telecommunications at

Hyderabad against the ex-servicemen quota, Earlieg to that

he had served for 15 years in the Indjan Air Forceg from

1963-78 in the trade of Wireless Operator which w3s re- '

designated as Radio Technician, Subsequently the|applicant
also submits that he had completed the course of Rradio
Technician (Wireless Operator) for 64 weeks in Ajr Force

covering the subjects as given in para-1 of the dffidavit,

3, The @epartment of Telecommunication had introduced a
for promotion
scheme called %alk-ln—Group/to the cadre of Junipr Telecommu-
nication Officer (JT0)., According to which those who had
put in 5 years of regular service in the cadre ¢f Phone
Inspector/Trensmission Assistants/ireless Opergtors/Auto
Exchange Assistants would be treated as Walk-inpGroup and
would be sent for JI10 traihing provided they pcssess the

requisite educational qualification prescribed for direct

recruitment to the post of JTO,

4. By circular No,TA/STA/2-Misc/94/Ki/4 dhted 28,.8.94
ald General Managers of Telecom Distrdcts inPH,.P. Circle we

advised
éto bring it to the notice of all concerned abgut the walk-
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in-group scheme, It is also stated that the eligible and
willing candidates should submit their applications|along
with true copies of the educational gualifications guly

attested through the proPér channel to R-1 herein,

5. The applicant submits that a certificate datjed 2.8.78
(A-4 page-12) was issued by the Indian Air Force td the effect
that the applicant may be considered as a Gracduate |for Group~C
posts for which the prescribed gqualification is De%ree.

He has also possessed a certificate of National Trpde
Certificate (NTC) and National Apprentice Scheme, | His
experience as Radio/Tech, f0r 15 years is Seen as |per the

certificate at A-5 dated 5,3.78,

6. The applicant submitted his application fof the post

of JTC against the walk-in-group stating thet he possessed

the required deyree qualification and as he worked as Technicia
in direless Uing he is eligible for conSidération against that
post as a graduate with Science guelification, Hié applicatioc
was forwarded béifR-l by big'letter HoTA/STA/33] /HID /K /HD-1
dated 13,6,95. R-2 was informed that the applicfnt may be

intimated that he Bd joined the department as Tpehnician whic

will not come under the list or cadres eligible [for JTOs

walk-in~group

r_
Te This OA is filed praying for a direction|fer the

respondents to include the name of the applicanf in the

list of walk~in~group for JT0s by holding that ghe applicant

:?Lis eligible for walk-in-group. lﬁ&,/”"




8e Before we analyse this |issue it 1is necessar

i
bring on record the gualification required for con

[ )

. ' schem2, .
for the post of JTO ugaagﬁmawalk-in-groupz it is
that the applicant applied ih|response to the noti

issued in the year 1994, The‘qualification regulxn
i
the ¢alk-in-group is same as the candidate to be a
| for direct

directly to the post of JT0, !The . qualificati

as below -

"Degree in lMechanical/Blectrical Engineering/
|

Telecommun ications/Radio/Electronics /Compu

y to

B ide ration
stated

f ication

d for
bpointed

bn /reads

ter

Science Engineering f;om a recognised Univer-

sity or equivalent qualifications or AMIE
Degree/Begree equivalent there to in the 3§
disciplines, Or B.Scl,, B.Sc,, (Hons) with

Physics and Mthematics as Main/Elective/3

bove

ubsidary/

Optional/additional subjects with at least 60%

o b . .

marks in aggregate obtained in the examing
. N

of a recognised university®,

S. The applicant contends for consideration of

group as follows 3= |

(a) He has t be given relaxation of qualif

tion

walk-in-

ication as

he had experience in the trade of Wireless Mechanjc. for 15

years,

{b) He possessed the degree quelification §s prescribed

in the recruitment rule in v%ew of the certificate at . «

Annexure A-4, ‘

- N

recm itment
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10. The respondents submit that the applicant hgd

already been appointed as ¥TA against ex-servicemep quota,

Hence he cannot be considered for promotion as JTA pgainst

walk-in-group against the quota earmarked for ex-sefrvicemen,

WD
aThat point kes-psenfconsidered in OA,330/95 and OAJ818/96

for which the judgement was issued in Zpril 1998, |In that

OA also it was held by us that once an employee has been taken

ex-sServicemen quota after heving already appointed against

that gquwta., The relevant portion is,.. paras-9 apd 10 of

the said judgement, Hence the applicant can be cnsidered

for promotion as JTO against walk-in-group only ggainst the

general quota applicable for TTAs and other category for

promotion to JIC - wnder walk-in-group scheme,

11, As stated edrlier the minimum educationgl qualificatdl

required to become eligible for walk-in-group i% the qualifics
prescribed for direct regruitment, The qualifipation prescr
for direct recruitment had already been extractled .. " above,

applicant claims that in view of his degree cextificate give

; - he
by the Air Force enclosed as Annexure-4 /&e to Pe treated as

a degree holder of B,3c, with Physics and Math}zmatics as

main/elective subjects, The applicant submits| that his

experience in Air Force and TTA glakesnhim elidible to treat

him as a science graduate as prescribed in th% recruitment

N N —

.asﬁex—Servicerren guota he cannot be considered onge egain for
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rule.

(¥

He further adds that mﬂnimum of 60% of marks in

the aggregate as prescribed iﬁ recruitment rule nee¢d not

be insisted upon as he posses§ed sufficient experience,

ﬂation is whether the

12. The point for conside

degree

certificate issued by the Air Force enclosed as Anfexure-4

is equiﬁment to a degree certificate in scilence,

13, The above point camg?ﬂorcansideratﬁan in O

and OA,818/96 disposed of in April 1998, This poix
considered elaborately in tha% OhA, In that OA alse

\
applicant was appointed as a #echnician against Exj
|

quota, He applied for the poét of JT0 when an advg

was issued in February 1986 for filling up the pos!

possessed certificate

h,313/95

1t Wwas

b the
-Servicemen
rtisement

c of JTO.

He wef—also/a graduate/issued by Air Force as he tgd served

15 years in A ir Force, The text of graduatation ¢

had also been extracted in pafa-31 of the judgemen
o

The present certificate jpossessed by the app

Qa,

also similar to the one posse%sed by the applicant

apove reférred OAs, After perusing the certificat:

other details it was held in that OA that the appl

that OA cannot be equated t¢ a graduate who had ob

certificate
t in that
[icant is
in the

=3

=

and
fcant in

Eained

wiversity degree in B.Sc, with Physics ard lMathemgtics as

main/élective/Subsidary/bptio%al/adﬁitional sub jec

atleast 60% of merks in aggregate of a recognised

It was also hkeld that the certificete isswed by th

Es with
imiversity,

Air Force

L1

..7




authorities is adequate only in

1
I
|

Group-C post where

of technical or professional nature is not essenti

post to which the applicant in that OA applied wag
| S .

(3

experience
sl, The

also

| .
JTO and as that post was a technical post involving professional

qualification the gpplicant therein was considered

degree
with the Lertificate wmws

w2 i5) possessed by him,

eugally holds good In this ca%e also, The relevarn

of the judgement in the referred OA may be Seen in
. r. ) ‘
of thet Sagplpprsd

In view of what 1is stgted ghove we are of

-in

|

14,

ineligible
That logic
t postion

para~33

the opinion

. ]
the applicant .ds. ™ not possesﬁ/the minimum educational

gradeation gualification withl scisnce, The above

- ours is also the view taken by the Director Generg

and Telegraphs as seen from m?morandum dated 4,5.4

in that letter of 4,5.82 the hinimum seyvice indid

10 years whereas the applicant is possessing 15 y§

view of
1 Posts

Eﬁough

ated is

2

o

A YD,

Even then the applicant cannot equate himself as graduate

) adre

whe &y A d

with science qualification,

e for

14, In view of thﬂ?&?he applicant is ineligib]
i

consideration., The question whether he possessed|the

min imuam pércentage of 60% does not arise as that gualification
itself o ‘
/18 not e jivalark to science jraduation.

15) In view of what is Sﬂataﬂ above the rejection of

the case of the applicant for consideration to the post of
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JT0 against the walk-in-group scheme cannot be tregted as

irregular or unjustifiable,

i6, In view of fore~goinyg we find #o merit in this OA,

Hence this OA is dismissed, NoO costs,

ST TAL PARAMESHWAR )

{ R RANCARAITAN )
' )

Merber (Judl,) Merber {(Airn, f,
4022 ' ]
Dated s 9th December, 1998 /ﬂwﬂv '
( Dictate€ in Open Court ) ' —;: e

L-e

54




QP4 Lo
D oe ()

‘L) NP

A
N

12 cauw*
TYPED BY CHECKED BY
COMFARED BY APPROVED BY

IN THE CENTRAL HDMINISTRHTTUE TRIéUNAL
HYDEAABAD BENFH HYDERAEAD

THE HON'BLE SHAI RinANGAIAJAN § M(R)
AND

THE HON'BLE SHRI B,5,3A1 PRRRMES%R? :
M{a) -

DATED: L EYA%d

O7DER /JUDGMENT

m:ﬂlﬁ.ﬂ;{c. p-':ND.;

in

AL N0, 6 4 5¢

ROMITTED AMD IHTENIN DIRZCTIONS ISSUED
ALLJED |

DISPGSZD OF WITH DIRECTIONS

DISMISSED |

OISMISSED AS WITHDRAWN
IRDERED/AEJECTED

N3 OURDER AS TD TCESTS

38R

g ggwfae afat
Central Administietive Tribunal
d9u | DESPATCH |

- 6 AN 199

Erum iy






